
CENTRAL AnMINIsTRATrL TRIBUNAL 
CLTTTACK BENCH : CUTTACK•  

Original Application Nc'.406 of 1989. 

Date of decision: January 17,1990. 

Bijoy Chandra Misra,aed about ?l years, 
son of late AheSwar Misra, t%O. 
Sasan Damodarpur, Dist_Puri. 

Applicant. 

SUS 

1. 	Uhion of India, represented by its 
Secretary, Dpartrnent of P0t, 
Dak Bhawan, Nw Delhi. 

2, 	ChIef Postmaster Geflerai 3Orjssa, 
At/P.O.Bhubaneswar, Dist_Puri. 

3• 	Senior Superintendent of Post Offices, 
Puri Dlvision,At/P.O/_Djst .Puri. 

1 xminarayan Sarangi, 
son of late Larrodar Sarangi, 
At/P.O.Sasan flamodarpur,Dist.Punl. 

000 	 Responeents. 

For the applicant ... 	M/s.Deepak Misra, 
Anil Dec,hdvocates. 

For the respondents ... 	Mr.Aswini Kumar Misra, 
St,Sanding Counsel (CAT). 

C 0 R A M: 

THE HON'BLE MR.P.S.HABEEB MD..MEMBR(ADMINISTRATIVE) 

A N D 

Ti HON'BLE MR.N.SENGUPTA,MLMB:.R(JUUICIAL) 

14hether reporters of local papers may be allowed 
to See the juLgment ? 

To be referred to the Reportexs or not ? Uf 

hether Their lordships wish to sac the fair copy 
of the judgment 7 Yes. 
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JUDGMENT 

N.SENGLJPTA,rEiVR(J) 	The  facts of this case lie in a narrow compass. 

There is no dispute that the post of Extra-Departmental 

Branch Postmaster of Sasan Damodarpur in the district of 

Puri fell vacant and in that connection an advertisement 

was made in tUgust,1999 calling for applications. The 

applicant herein and Respondent N0,4 besides others 

applied for being appointed. The applicant's case is 

that he satisfied all the requirements for being appointed 

as the Extra_Departmental Branch Postmaster namely, he 

was solvent, he was a resident of the post village and 

as prepared to spare an accommodation for the Branch 

Pest Office.  But the respondents 1 to 3 illegally refused 

to appoint him and instead appointed Respondent No.4, 

2, 	The case of the respordents 1 to 3 is that 

the departmental authorities considered the Cases of all 

the applicants and after, due application of mind and 

having regard to the rules and instructions in the matter 

of appo intrnt of Extra_Departmental Branch Postmaster, 

selected Respondent N04  who also satisfied all the basic 

requirements for being appointed a5  xtraDepartmentaI 

Branch Postmaster 

3• 	 have heard Mr.A.K.Misra, learned Sr,Stand.ing 

ounse1(CAT) for Respondents 1 to 3  and learned counsel 

for the applicant. From Aniflexurp_R_2 it would be manifest 

that the appointing authority prepared a chart in respect 

of four persons who applied for the post and they noted 

the relevant information relating to those aspirants. 

From Jnniexur.e-R-2 it would be fonnd that the applicant s 

educational cuelificaticn was a Pass in Class  D( whereas 
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that of the Respondent N04  was  H.S.C.E:xam. The income 

of Respondent N0,4 was more than that of the applicant. 

According to the instructioLs for recruitment of Extra-

Departmertal Branch Postmasters ( to be found at page 55 of 

Swamy's compilation of Service Rules for ExtraDepartmental 

staff , Third Edition) a person having educational quali-

fication of Matriculation or equivalent is to be preferred. 

There fore, Respondent No • 4 having passed HS .0 .Examination 

came in that preferential category. The applicant and 

Respondent N0 4 both belong to other class, that means 

they are neither SCheduled caste nor Scheduled tribe candidates. 

That being the position, the grievance of the applicant 

seems to be unfounded 	cordingly the petition is rejected 

but however wnout Costs. 
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